'™ e 2

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,
BANGALORE

c.c.No, \\ A (72,1087,

IN
APPLICATION No,128/86 (F)

BETWEEN ¢

1. SRI. T.R. SRIDHAR,
Assistant Audit Officer, C}_@_HKQC)
Office of the Accountant ' '
General (Audit) I,
Karnataks,
Bangalore-560 001,

GiCs NO. /1987,

IN
APPLICATION NO. %86 (F)

e

BETWEEN ¢

2. SRI. A. KRISHNA MURTHY, (rkq o
Assistant Audit Officer, Ch 12 [
Office of the Accountant
General (Audit)-I,

Karnataka,
Bangalore-560 001, COMPLAINANTS
PETITIONERS

¢

Ib

=
°

Sri.S.T. Kenge,
Accountant General
(Accounts & Entitlements)
Karnataka,Bangalore-1,

25 Sri.T.N. Chaturvedi, I.A.S,

Comptroller and Auditor

General of India,

No.10, Bahadur Shah Zafar Marg,

New Delhi-110 002, ACCUSEDsS
RESPONDENTS

( sads
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MEMORANDUM OF CONTEMPT OF COURT PETITION UNDER
SECTIONS 11,12 and 13 OF THE CONTEMPT OF COURT
ACT, 1971, READ WITH SECTION 17 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT, 1985 AND THE
CENTRAL ADMINISTRATIVE TRIBUNAL (CONTEMPT OF
COURT) RULES 1986.

The Complainants/Petitioners named above, respectfully,

submit as follows:

1. In this Complaint, the Complainants/Petiticners
bring to the notice of this Hon'ble Tribunal the wilful
disobedience by the Accused/Respondents the final
orders of this Hon'ble Tribunal dated 24-7-1986,

passed in Applications No,126/86(F) and No.434/86(F).,

. In applications No.126/86 and No.434/86, the
Complainants/Petitioners had prayed for issue of
directions to the Accused/Respondents to promote
them as Assistant Audit Officers, with effect from
1-3-1984 and not from 15-11-1984 as was done, The
Hon'ble Tribunal, partly allowed the applicaticns and
ordered that the Complainants/Petitioners were
entitled 1:.<;b %é;i;tf the period from 1-3-1984 for
increment, but would not be entitled to monetary
benefits till 15-11-1984, during which period they
did not actually discharged the duties and responsi-

bilities of the higher post, vide Para 6 of the Order

dated 24-7-1986,

‘.3.
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3. The Complainants/Petitioners approached

the authorities to give effect to the orders

of the Hon'ble Tribunel, by reckoning the period
from 1-3-1984 to 15-11-1984 for further increments
in the scale of the Assistant Audit Officers.

In spite of repeated requests, the orders of this

Hon'ble Tribunal were not implemented.

4. The Complainants/Petitioners, after

waiting patiently for over 9 months, got

issued registered 1legal notice to the Respondents
on 10-4-1987, A copy of the notice is enclosed

as ANNEXURE'CL 1,

S The Accused/Respondents have received

the certified copies of the orders of this Hon'ble
Tribunal, Inspite of the actual knowledge of the
orders of this Hon'ble Tribunal and inspite of
repeated requests and the legal notice, the
accused/respondents have disregarded the orders

of this Hon'ble Tribunal,

6. If the accused/respondents had any
difficulty, they should have approached this
Hon'ble Tribunal for necessary directions, They

have not chosen to do so.

L] .4.
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7. The accused/respondents have thus,
substantially interfered with the due cougse

of justice and have exhibited utter disregard

by wilfully disobeying the orders of this Hon'ble

Tribunal.

8. T is therefore just and necessary to
initiate appropriate proceedings against the
accused/respondents in order to ensure compliance
to the said orders and to uphold the status,

dignity and majesty of this Hon'ble Tribunal,

PRAYER

WHEREFORE, the Complainants/Petitioners
humbly pray that this Hon'ble Tribunal be pleased
to initiate appropriate proceedings against the
accused/respondents under sections 11,12 and 13
of the Contempt of Courts Act 1971, read with
section 17 of the Central Administrative Tribunals
Act, 1985, for the wilful disobedience of the
orders of this Hon'ble Tribunal and be further
pleased to ensure that the orderscf{his Hon'ble
Tribunal are obeyed immediately, in the interests

of justice and equity.

Bangalore, ADVOCAT 4101'-6 MPLAINANTS/
PETITIONERS.
Dated:12-6-1987,

ADDRESS FOR SERVICE:

AJG4? C}rux:Ajhé oo, |

BN
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL BANGALORE

C.C' NO. \\ gf- (\
IN
APPLICATION NO.128/86 (F)

/1987,

Between:
SRI.T.R. SRIDHAR
C.C. NO. /1987,

IN
APPLICATION NO.434/1986(F)

BETWEEN:

A, Krishna Murthy. gOMPLAINANTg
ETITIONERS

Sri. S.T. Kenge,
Accountant General &
another ACCUSED/RESPONDENTS.

AFFIDAVIT

I, T.R. Sridhar, Major, residing at
Bangalore, do hereby solemnly affirm and state
on oath as follows:

p 9P I am one of the Complainants/Petitioners
in the above case and that I am conversant with
the facts of the case.

- That I have been authorised by the other
p= Complainants/Petitioners to depose on &8 /e
h behalf also.

3. That what is stated in Paras 1 to 8 are
all true to the best of my knowledge,belief and

~. information.

O —
AhAOY ™
AU Ay

7 PO ¥
r’ b '
3,

/ ‘ﬂgav L3 That ANNEXURE'C-1' 1is .. true copies
. “{ of the originals.

\'3/ ‘;'j'}’id,éntified by me, me &t Dy - 5
_ 4/ P .

.- _~“advocate, " .
Bangalore, B i —

Dated: NOvES ) 1 Crags B, | .
No of corrections= LM Deuple noadq o




herssaac €.~ .

10,4,1987

= Py Kangedm IA & A8

The Accountant General
(Accounts and Entitlomant)
Karnatakael

T BANGALODRE %60 001,

sir,
Under instructions from the following clionts of

mine, I hercby state as follows 8

S P Sri.T.R.Sridhar, Asst.Audit Cfficer
2, Sri,A\.¥rishna Murthy, ~sst,Audit Officer

3. Smt,Sabhia whareen, 4sst.Audit Cfficer

Acuording to the Juﬂgoment of the Hon'ble Central
Adminiatrative Tribunal. Bangalors Banch, ‘dated 24,7.86 and
521,087, my clients are entitled wo the. ‘banefits detailed "

tmr@in.

The period from 1,3,84 nas to be reckonai for the
purpose of regulérising their increments in the cadre of
Asst.Audlt Officer, though monetary benefits have to be given
from 15,11,84, in terms of the Judgement, Though more than
4 reasonable period has elapsed, the decision of the Hon'ble
Central Administrative Tribunal has not been implemented and

my clients have not been paid the arrcars they are entitled to

..2



in texms of the declsion, My clients have approached

the concerned crficers time and again but in vain,

In the circumstences, I hereby give this notice
to lwplement the decislon gf the lia'r;'blﬂ Cantral
ciministrative Yribunad dwj pav the q;raa:a dug to wny

clicets within 15 days from tha daw of ”rmgipt of this
¥ - - 1 = o oviomes ‘

notice, Lailing whdch wy cllents shall be constrained to

inlclave appropriate groccedings against yoq for contempt

(. Of court fox widen you alona shall be fully responsibla,

gk

T Lt L, e, . YQurs Taithfully,

{1.S, Nagaraja).

botavddees

j o o Qopy o 8rly Keraw tiohan, IA i A5,

Aucouutant Genaral (aauitmi) I for information and
pie e oo JBangalereQl e gl dng } negedsary action,
I
1

; e ) CopY t0 Smt.A,L.Ganeputl, IA & AS
" AccouAtant Guneral (Audite2)
Bangelore~1

v o
%M,»/C

K. SEKHA™AN. ma, LB,
' VAN ULATE
No. 35. (Above Hote! Swanath)
[ Main Road, Ga:rhinegar,
BANGALORE-BG0 503

& | H
PO B A

»



T
<.

IN THE HIGH COURT OF KARNATAKA
BANGALORE

CCC No. \\ & (2 of 1987/

BETWEEN S R) 7R - CQRidHAR PETITlONER/&&mPLA NG
D o APPHEANT
; oL 1. g RisunAPURTH Y APPELEANT-
ANG , RESPONDENT /A€ C
SR ST RANEE A ) OPPONENT

o1 TN CuATUR VED]
UWe T R SRS R oo eemsseosorrer s

) Com PLAINANTS
AppeHant/s, Petitioner/s, Apphicantis,—Respondentfs Nos....

to appear, act and plead for me/us in the above matter and to conduct/prosecute and defend the
same and all interlocutory or miscellaneous proceadings connected with the same of with
any decree or orders passed therein, and also in proceedings for review of judgemant and for
leave to appeal to Supreme Court or compromise and obtain return of any documents filed
therein, orto receive any money which may be payable to mefus in the said matter.
# ﬂ: .- ]%
Executed by me/us on this.......... 1‘ ........... day of... ..\J..(«Q.N.E......198 7 ata’A"\;aﬁ(—-&A ’/?1

u'_‘-!) - e )
\/' l':'i\.\ .T"‘,,,b "_/
Signature(s .

ersonally kno

) . C
: C
Executant}é{)

g and he [they has/have signed in my presence.

Satisfied as to the*'iﬁity of executant/s signature/s.
[where the executant/s is/are illiterate, blind or unaquainted with the language of vakalat]

Certified that the contents were explained to the executant/s in my presence iN............
language known to him/them who appeared perfectly understood the same and signed his
name/made his m in my presence.

Address for service

Sceepted - fe X4 Dr. M.S. NAGARAIA ggc.. M.L. Ph.D,
Advocate/fs for No.35 | ! SWAGATH),

LL C‘ A8t MADEdmieeses £-<NDHINAGAR,
Date : LA .. BANGALORE-560 009

Forms available at : The Bangalore Legal Practitioner’s Co-Operative Society Ltd. Bangalore-9
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IN THE HIGH COURT OF KARNATAKA

BANGALORE

CCC No. \\ & (201987 _
BETWEEN cp, 77 R SR1DHAR AnD PETITIONERLM LA NANT
A Mu R T H
" R - A KRisHVA i 7 Ay i

AND 90, S ,_v;iCA-NAd’: )Q’QJ:'_’DB? . RESPONDENTfACCH%D
SR - e

e e KR SHAA PURTIY.
e SAPAINAN T
Appellant/s, Petitioner/s| Appleantis;—Respondent/s Nos..

in the above matter hereby appoint and retain Sri.. M S }\tf 6 A QA‘U-A
%/SL/ML.?/\), (s e

to appear, act and plead for me/us in the above matter and to conduct/prosecute and defend the
same and all interlocutory or miscellaneous -proceedings connected with the same or with
any decree or orders passed therein, and also in proceedings for review of judgement and fot
leave to appeal to Supreme Court or compromise and obtain return of any documents filed
therein, orto receive any money which may be payableto me/us in the said matter.

Executed by me/gson ‘thiS’er ..day of... \) U NE 1957.... at... %{5‘/\/6) QLOQ;@

Executant/s{ personally kn me and he /they has/have signed in my presence.

Satisfied as to the identity of executant/s signature/s.
[where the executant/s is/are illiterate, blind or unaquainted with the language of vakalat]

Certified that the contents were explained to the executant/s in my presence in...............
language known to him/them who appeared perfectly understood the same and s:gned his
name/made his m in my presence.

Accepted [ 9 _________ 2 g | ﬂ_“ MS. NWW&‘LM

Nldeath sior, Rt ot Ne. 35, (ABOVE HOTEI. SWAGATH),

15t MAIN RCAD,.GANDHINAGAR,
Date:___. Ué [~ BANGALORE-560 009

Forms available at : The Bangalore Legal Practitioner’s Co-Operative Society Ltd. Bangalore-9
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BEFORE THE CENTLAL ADMINISTRATIVE TRIBUNAL

BANG L LORE BENCH

c.c. APPln, No,11 & 120f 1987

Between;

o
T. R, sridhar as C mplai_.nants
T i ers
nd
5. T. Kende AcCcused
and anr « o REBLONJENT/S
INDE X
'..;J-- 3 1 3 7
No. Description Pages
1 Reply on behalf of respondent=2 1 -3
KL |
Bangaglo:e ( " (.&?:,

13th July , 1987
ADDL. CENTR..L GOVT. STANDING COUNSEL

&

|
ADVOC YLE FOR WO3POIDULNT/S.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL - BANGALORE.

C.C. NO, 11 & 12 of 1987.

D O I g e s s . . O e e e G S O B gy e S

BETWEEN: _
T.R. SRIDHAR ﬁgfglg;g’gig
and another, etitioners.
AND

S.T. KENGHE fc_cu?_
and another, ' espondents

e S s

STATEMENT OF DEFENCE FILED ON BEHALF OF RESPONDENT 1 & 2

It is submitted es follows:

1+« The complainants in these applications have sought for the
initiation of aPprapriate proceedings against the respondents under
Section 11,12 and 13 of the Contempt of Court Act, 1971 read with
Section 17 of the Administrati@e Tribunals Act, 1985 for the wilful
disobedience of the orders of éhis Hon'ble Tribunale In this regard
it is submitted that special leave petition and stay petition have
already been filed before the Hon'ble Supreme Court on 30.04.1987.

These petitions will come up for early hearing shortly.

2. The complainénts 1 and 2, working in the Office of the
Accountant General, Audit-I had filed Applications Nos. 126 and 434 of
1986 before this Hon'ble Tribunal challenging that their promotion to
the Assistant Audit Officers cadre should be with effect from 01.03.1984
(i.e., the date of re-structuring of the Indien Audit and Accounts
Department) and not from 15.11.1984 as was done. This Hon'ble Tribunal,
as per order dated. 24.07.1986, partly allowed the applicationss. The
Comptroller and Auditor General of India, New Delhi in his letter
dated. 21.01.,1987 intimated the Accountant General, Bangalore that
Special Leave Petition against the order dated. 24,07.1986 was filed

before the Hon'ble Supreme Court of India. Application has also been

LA X} 0.20
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made for the stay 6f the operation of the order of this Hon'ble

Tribunal in this connection.

3, The accused/respondents have the highest respect to the
orders of this Hon'ble Tribunal and they have no intention to
disobey the orders of this Hon'ble Tribunal., The Respondents No.1
is not the authority to implement the order and he is not liable

for any contempt proceedings.

For the reasons set out above, the aCCUsed/respondanta humbly
pray that this Hon'ble Tribunal be pleased to drop the contempt

proceedings against them, in the interest of justice and equiky.

BANGALORE. \ L,

13th July, 1987. ~>§f AT
A

for ACCUSED / RESPONDENT - 2,

VERIFICATION

oy gy e e S o

I, S.T. KENGHE, Accountant General (A&E), Office of the
Accountant General (A8E) Karnataka, Bangalore, do on my behalf and
on behalf of respondents, do hereby verify and state that what is

stated above is true to the best of my knowledge and belief,

BANGALORE . o
18th July, 1987, —f5§jg-,/:§zf_//’

for ACCUSED / RESPONDENT - 182

BANGALORE,
13th July, 1987.

]
— —
ADDITIONAL CENTRAL GOVERNMENT STANDING COUNSEL
AND
ADVOCATE FOR RESPONDENTS.
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" 4. 4.No.6471 & T2/86 (T) By Sri.D.B.Kotinn & Sri. G Sulcumaran,
(W.Ps837D & T1)84) Adve.for ants. Govt. Rdvs.for respts.
/furtner he~ring/

2. A4,No,926/87 By Sri.M.Narayanoswany, Adv.for Apt.
2 Govt.P1ld. for respts.
+ G/W
: ' Conteupt A. No.5/87 —10-
5. .u..Nf) ?11|J/(36 +L.) ('T) Lons -Iile _wr':.
2115/86
(W.P.15416 to 3
15421 of 80) )
L = ‘f{"
. /_ ‘ ) (‘_7":_
(5.B8.N, PREKASH) R
Assistant Registrar-I /
Karnatoks Ldninistrative Trlbunﬂl,
Dvs. v"n galore-34,
s
.

irex
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CENTRAL ADMINISTRATIVE TRIBUNAL:BANGALORE

DATED THIS TAE 17TH DAY OF AUGUST,1987.

PRESENT: |
Hon'ble Mr.Justice K.S.Puttaswamy, .. Vice-Chairman.
‘ And
Hon'ble Mr.P.Srinivasan, .. Member(A)

|
C.C.ANOS.IL AND 12 OF 1987,

I. T.R.Sridhar,
Assistant Audit Officer,
Office of Accountant Gerreral(Audit)-I,
Karnataka-560 001,

2. AXrishna Murthy,
Assistant Audit Officer,
Office of the Accountant General (Audit)-I,
Karnataka, Bangalore-l. |

.. Petitioners.

(By Dr.M.S.Nagaraja,Advocate)

. S.T.Kenge, |
Accountant General, !
(Accounts & Entitlements),
Karnataka,Bangalore-I.

2. T.N.Chaturvedi,l.A.S.,
Comptroller and Auditor i-General
of India, No.lO,

Bahadur Shah Zafar 1\=’lar%,
New Delhi-2.

(By Sri M.Vasudeva Rao,Standing Counsel).

.. Contemnors.

\
These applications cor|a1ing for hearing to-day, Vice-Chairman

made the following:
- \

ORDER

&

In these petitions m@de under Section 17 of the Administrative
Tribunals Act,1985 and tqe Contempt of Courts Act,l197], the peti-

tioners have moved this Tribunal to punish the contemnors for non-

implementation of an order made on 24-7-1986 in their favour in

A.Nos.128 and 434 of 1986.
|
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2. Shri M.Vasudeva Rap, learned Additional Central Government
Standing Counsel, appearing for the contemnors, submits that the
Hon'ble Supreme Court, while rejecting the Special Leave Petitions
filed by the contemnors against the order of this Tribunal had given
four weeks time to implement the order of this Tribunal and that
the same was due to expire on 7-9-1987, Dr.M.S.Nagaraja, learned
counsel for the petitioners does not rightly dispute the same. From
this it follows that the contemnors have time till 7-9-1987 to imple-
ment the order of this Pench. If that is so, then we cannot proceed
against the contemnors for non-implementation of the order made
by this Tribunal. We, therefore, drop these proceedings. But, this
does not prevent the petitioners from approaching the appropriate
forum on the expiry of the time granted by the Supreme Court,

if the order made in their favour is still not implemented.

/ 1 - lﬁ \S? L‘ i
\;\ 5 } W a2 * V‘,//-, .‘I DN ;g*\‘ﬁq/
"o ,&/\ WA~ |~ ’a
VI

> i 1 ' - Y
CE-CHAIRMAN \\> MEMBER(A)

dms/np.
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g/ b No. H1808-09/1986 i
" U SUPREME COURT OF IN.Lis
NEW DELHI
Prsma Dated: 14-8-1987
The Additional Registrar,
Supreme Court of India,
New Delhi,
To 3

4 @@@gﬁ@@@ The Central Acministrative
p FOTOUDLUE: T¢1bunel, Bansalore Bench,

PETITION FOR SPECIAL LEAVE TO APPEAL{CIVIL) Noc,.14387-88 QF 1986 _
(Petition Under Article 136 of the Constitution of India for
Special Leave to Abpeal to the Supreme Court from the Judgment and

Order dated u-?\-86 of the HopmOaRstood
Central 4 :mini tlv Tribunall Ban;zlore 5ench in ng,ﬂgs$j98£85}& ,
» L34 /86 (F) 1

-

. S ; «..Petitioner s
The Accountant General & Ainr.

N
E'R SrLGHEr & Anr ...Reépondents
Sir,
I am to inform you that the PetitionA above-mentioned
for Special Leave to Appéal to this Court ;ﬁggfiled on behalf of
" the Petitioner ‘above-named from the Judgment and Order of the Hig!

: VTSN
Court noted above and that the seme was dismissed by this Courgt

on the 7%H day cf ifuust,1987 .

A certified copy of this Court's Proceedings dated the

7-8-9987 is enclosed herewith for your informatic

and necessary action, ' : 5

BEncl, as aboves erc falthfully,

AN\

fcr ADDITIONAL RESISTRAR



£ P 192240 Certified to be true-copy |

100U ’ \ ¢ B
. ltem No. 10 Court No. 4 AN Section
.\' SUPREME counrT OF | nhsi«tantliegigr_rar(.T id! )

RECORD ©OF PROCEEDINGS | ot st b ot e T

' {“i\w; rerve Court of Ir J“J"'i ‘
Petition(s) For Special Leave To Appeal (Civil/Cummm N, (014 38T=«B885r19—86

Central Administrative
-(From the judgment and orderdated 24 ,7,86 of the>tHgtkBourvof x x x -

X Tribunal,Bangalore Bench in Appln Nos.128/86(F) and

T W T TR

434/86(F)
The Accountan‘t General & Angr -+ PETITIONER (s)
&l : VERSUS
7 T.R.Sridhar & Ang. ~-RESPONDENT (s)
¥ (With 3ppln.for ex-parte stay)
j ' Cate: %,8.87 . 1n

8/These petition (s) was/were called on fcr hearing today
CORAM ;

Hon'ble Mr. Jusice Ranganath Misrg
Hon’ble Mr Justice M.M.Dutt
hon'ble Mr. Justice

For the Petitioners : Mr. G. RamaSWawy, Addl.Sol.Genl.
/s .Pramod Swarup & P.Parmeswaran, Advs,

“of the Respondents ?

UPON hearing counse| the Court made tﬁe following
ORDER '

Special leave Petitions gare dismissed.. Counsel
for the petitioners undertakes to CDmply-with the
directions within four weeks., 1In that view of the

matter the Contempt Proceedings may not be taken yp
for four weeks. ‘[)‘)’
/

(H. Kaicker)
Court Master




REGISTERED
|
. @ |
CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALCRE BENCH
Commerci~1 Goi plex(BDA),
‘ Indiranagar, |
, Bangalore -~ 560 038
Dated : 21)%|¢4
conNTEMPT ofF cowrT APPLICATION NOS | 11 & 12 /8a( )
IN APPLICATION NOS, 128 & 434/86(F) |
W.,FP, NO /
|
Applicant |
Shri T.R. Sridhar & another V/s The Accountant General(Accounts &
' Entitlements), Karnataka & another
To
1. Shri T,R, Sridhar ' 4. Shri S.T. Kenge
Assistant Audit Officer Accountant Genaral
Office of the Accountant General {Ausit-I1) (Accounts & Entitlaments)
Karnataka ‘ Karnataka
Bangalors - 560 001 Bangalore - 560 001
2. Shri A, Krishnz Murthy 5. Shri T.N. Chaturvedi, I,A.S
Assistant Audit Officer | Comptroller & Auditor
Office of the Accountant Gesneral(Audit-I) General
Karnataka ‘ No. 10, Bahadur Sheh
Bangalors - 560 001 Zafar Merg
3. Dr M.S. Nagaraje New Delhi - 110 002

Advocate
35 (Above Hotel Swagath), Ist Main, Gandhinagar, B'lore-9
Subject: SENDING COPIES OF CRDER PASSED BY THE BENCH

Please find enclosed herewith the copy of CRDER/&¥ans/
INFEREMXCRDER passed by this Tribunal in the ébove said

application on 17-8-87 |,

R AN s B S

DEPUTY REGISTRAR

: BECRIONCFPICER
| (JUDICIAL
Encl : as above )
6. Shri M, Vasudeva Rao . S

Central Govt. Stng Counsel 1~

High Court Buildings . Lo

Bangalore - 560 001 RELtl'VtU oLy )&("i’ &F |

Diary No I.Q“—-z-lj‘,\r LK /& 4

~ | ‘l/(_' W Yvey
yobute: 25Tl s
e i
|



CENTRAL ADMINISTRATIVE TRIBUNAL:BANGALORE

DATED THIS THE 17TH DAY OF AUGUST,1987.

PRESENT: ‘

L.

Hon'ble Mr.]Justice K.S{Puttaswamy,
| And

Hon'ble Mr.P.Srinivasan,

C.C.ANOS.IL AND 12 OF 1987.
|

T.R.Sridhar,

Assistant Audit Officer,

Office of Accountant Genelral(Audit)—I.
Karnataka-560 00l. |

. A.Xrishna lMurthy,

Assistant Audit Officer,
Office of the Accountant d’ieneral (Audit)-I,
Karnataka, Bangalore-l.

(Py Dr.Ix'l.S.Nagaraja,Advoca'nte)

‘ V.
S.T.Kenge,
Accountant General, |

(Accounts & Entitlements),
Karnataka,Rangalore-l. |

. T.N.Chaturvedi,l.A.S.,

Comptroller and Auditor General
of India, No.l0,

Bahadur Shah Zafar Marg, |
New Delhi-2.

(Ry Sri M.Vasudeva Rao,'Standiing Counsel).

.« Vice-Chairman.

.. Member(A)

.. Petitioners,

.. Contemnors.

These applications coming for hearing to—day, Vice-Chairman

made the following:

‘ORDER
[

In these petitions made under Section 17 of the Administrative

\
Tribunals Act,1985 and the Contempt of Courts Act,l97], the peti-

|
tioners have moved this Tribunal to punish the contemnors for non-

implementation of an order made on 24-7-1986 in their favour in

A.Nos.128 and 434 of 1986. |
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2. Shri M.Vasudeva Rao, learned Additional Central Goverr’ment
Standing Counsel, appearing for the contemnors, submits that the
Hon'ble Supreme Court, while rejecting the Special Leave Petitions
filed by the contemnors against the order of this Tribunal had given
four weeks time fo implement the order of this Tribunal and that
the same was due to expire on 7-9-1987. Dr.M.S.Nagaraja, learned
counsel for the petitioners does not rightly dispute the same. From
this it follows that the contemnors have time till 7-9-1987 to imple-
ment the order of this Bench. If that is so, then we cannot proceed
against the contemnors for non-implementation of the order made
by this Tribunal. We, therefore, drlop these proceedings. But, this
does not prevent -the petitioners from approaching the appropriate
forum on the expiry of the time granted by the Supreme Court,
the order made in their favour is still not implemented.

) i
S(_‘ \_“ SC‘I_ } -
VICE-CHAIRTAN \’1?’) MEMBER(A)

=TIy uf€ C'c::l)\l %

o Auda o tef 0
PUTY REGISTRAR il

CENTRAL ABMINISTRATIVE TaBunaL |
ADDITIONAL BENCH |
BANGALORE

.

P



